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O.A.No. 566 of 1989
Tadsodo.
DATE OF DECISION 27,1.1992
Smt. Chaturiben WD_/o Sursinh Petitioner
Bhava and another
. Shri R.R. Tripathi Advocate for the Petitioner(s)
Versus
Unicn of India & Ors. Respondent
| Shri B.R. Kvada Advocate for the Respondent(s)
CORAM :
The Hon’ble Mr. R.C. Bhatt ¢ Member (J)

The Hon’ble Mr.

1. Whether Reporters of local papers may be allowed to see the Judgement ¢ F<~
2. To be referred to the Reporter or not?

3. Whether their Lordships wish to see the fair copy of the Judgement ¢ ‘<

4. Whether it needs to be circulated to other Benches of the Tribunal ? X
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Smt Chaturiben Wd/o Sursinh
Bhava & another : Applicant

(Advocate : Shri ReR. Tripathi)
vs.

Union of India & Ors. Respondents

(Advocate : Shri B.R. Kyada)

ORAL-JUDGEMENT

0.A.No.566 of 1989

Date: 27.1.1992
Per : Hon'ble Shri R.C. Bhatt ¢ Member (J)
Man wilt fer
None present for the applicant,asawell asfthe
respondents. This application is filed by the applicants
praying thet the respondents Railway be directed to give
appointment to applicant no. 2 on compassionate grounds in
any suitable trade or post. The applicant no. 1 is the
widow and the applicant no. 2 is the son of the deceased
Sursinh Bhava. It is the case of the applicant$that they
are dependent of late Shri Sursinh Bhava who was working
as casual labburer at Surendranagar under the Divisional
Railway Manager, Western Railway, Rajkot at the time when
he died in a truck accident belonging to Railway. It is
averred in the application that the applicants belong to

Schedule Tribe community and are very poor. The applicants

have averred in the application that the deceased Sursinh

ees 3/-
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Bhava was working as Khalasi (Substitute) in the Construction
Unit of Western Railway at Surendranagar under the Rajkot
Division. The deceased died in harness when he was on duty

on 16.2.1982when he met with an accident and died at the

age of 35 years. It is alleged that the deceased had completed
more than two years of service with the respondents and was
given the status of temporary railway servant and was getting
all the service benefit admissible to the Railway Employee.
It is further alleged in the application that at the time

of ﬁéath'the deceased left behind him a family of four
children and ghe widow. The applicant no. 2 is the eldest

son and completed 18 years of age on 31.8.1987. It is

alleged that the applicant no. 1 had made repeated applica-
tions to the respondent for giving appointment to applicant
no.2 on compassionate grounds according to policy of the
Railway, but the respondents have not paid any heed‘to it

nor have they cared to reply the said application, and

hence this application.

2. No reply is filed to this application by any of the

respondents.

3. The applicants have produced at annexure A/1 the
application made by the applicant no.l on 15th May, 1987,
for giving appointment to applicant no. 2 on compassionate
grounds and on that date the applicant no. 2 was about to

attain the age of 18 years., Thereafteg another application

ceo 4/=
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dated 13.1.1988 was made by applicant no.2 to the respondents,
produced at annéxure A/2, in which it is mentioned that

Patel Jesinhbhai Sursinh Bhava i.e. applicant no. 2 has
become major and has studied upto Xth Standard andltherefore,
he should be given appointment on any suitable job on
corpassionate grounds. This was followed by another applica-
tion dated 10.7.1989, vide annexure A/3, by applicant no. 1

as no reply was given by the respondents to her previous

application, annexure A/2,

4, Having gocne through the application and the annexures
it appears that the deceased died in harness on 16.2.1982

at the age of 35 years when he met with an accident. It is
also clear from the avermentsSmade in the application that
applicant no.2,the son of the deceased, completed 18 years
of age on 31.5.1987 and that he has studied upto Xth Standard.
The applicants are poor persons belonging to Schedule Tribe
and they were dependent on the deceased and they are barely
able to maintain themselves. The deceased was working as
Khalasi in the Construction Unit of Western Railway at
Surendranagar under Rajkot Division and as per the averment
made in the application,the deceased had acquired temporary
status. The respondents have not filed any reply resisting
the applicaticn. The respondents have not given reply teo

the applications, annexure A/2 and A/3, of the applicants.

The respondents ought tc have considered the applications

LA J S/-
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annexure A/2 and A/3 of the applicant no. 1 at the earliest.
There ©s no sense in delaying the question of appointment

on compassionate grounds because the intention behind this
appointment is to give immediate assistance to the dependent
of the deceased government servant dieing in harness,

The respondents’therefore’shall have to be
given direction to consider the case of appointment of
applicant no. 2 on compassionate grounds in any job suitable
to him, bhaving regard to the Rules of the Railway Authority.

Hence the following order is passed :-

The respondent no. 2 and 3 or any of the competent
officer of respondent no. 2 and 3 to decide the
question of appointment of the applicant no.2 on
compassionate grounds in a job suitable to him as

per his qualification considering the representation
of applicant no. 2 at annexure A/2 and ApY3 dated
13.1.1988 and 10.7.1989 with sympathy, and if possible
the respondents should give appointment to applicant
no.2 if they are satisfied,with having regard to the
conditions of the applicants and the relevant policy
of Railwa¥f%E§33pplicant no. 2 is entitled to appoint-
ment on cOmpassionate ground. The respondents should
decide this question of appointment on compassionate
ground within four months from the date of receipt of
the judgement in this case. No order as to costs.

The application is disposed of.

Lt

(R.C. BHATT)
Member (J)

*Ani.




. ————- . O\ — 10 4" S 0 L

4

/ ' Central Administrative Tribunal Ahmedabad Bench.
A

s¢ef2)  or 19

oA g b 120 £ A £ A 21O AW 20 BTN PO T A

4

pplication No. __--6353/

Transfer Apnlication io. _ 0l1ld Writ.Pet.No-

I A 8 1 W e b

LCERTIFICATE

H
i-h

N
wo

tified that no Ffurther action is required to be taken

and the case is fit for consignment to the Record Room (Decided)

Dated:?ﬁnfqz

Countersigned.
Section Officer/Court Officer. Signaturé of the Dealing

Assistant.



—-""—

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
AT AHMEDABAD BENCH

INDEX SHEET

CAUSE TITLE on[c€e /g? ~ OF  198.

NAMES OF THE i f
PARTIES Qrt + Chalig i ben wlC. Cug ¢ b Bhava & anotheq

VERSUS

PART AB & C

-l

< w

g DESCRIPTION OF DOCUMENTS e

w <

72} o
1 ppplecalion. [~

b ‘Q 4 DO(\(NTh'QT)‘l—S : q ,(.g ’) (2 - IL'i

mgﬁ.();\cleu A+ Q]3[~,C37 o?”
iy, chuwm‘xt = l%z-




CENTRAL ADMINISTRATIVEL

TRIBUNAL

AHMEDABAD BLNCH
AHMEDABAD.

Submitted @

6.6

Jriginal Petition No.3

el S
\siela o

T./JUDICIZL
SECTION.

e
ll-
S/

of

Miscellaneous Petition No.

of

i,

i . o~ &
- -~ 3 Coom 5 L
Shed. &lemw»baq, Wlo  Duvsivgh Rhgve. Petitioneris).
4 7
Versus,
1&&w\vn C #fnJm\ L Respondent(s).
/]

This application has been

Tribunal by Shri - A R

submitted to the

‘\ o\ Jl’:'}(;' I7~7

/
under Section 19 of the Administrative Tribunal Act,

1985,

It has bec:n scrutinised with reference

to the

points mentisned in the check list in the light of

the provisions contained in the Administrative Tribunals

Act,
(Procedure) Rules, 1985.

1985 and Central Administrative Tribunals

The application has been found in order and

may be given to concerned for fixation of date.

. A . .
The application is“not been found in order for

the ssame reasons indicated in the

check list. The

applicant may be advised to rectify the same within

21 days/Draft letter is placed below for signature.

\/fl’\'n; C S }—,')(/x..l (0;,;7 :ﬁ"f ":{: 'jf)" No
Ao Dalc Y ; ‘ T ;L ¢

/‘}"_, Lz/ Ut ks
;\l\. L }\ ((;j YTr ) —

’{: Y AN

L)] i b
NCC ) Lo 0 0 0 Hre ariire
3 \¢>*5< }4%%L;kh ey gh4ww)m’$q4 ~f': ! “ €& 5
A ‘ PN . ‘
pRL) L‘f\él {z "LM‘ 5‘3 X N\ -LPY' Wﬁ 0“'1’. iify&, v,__.,’;: :’
7 ﬂg“%' A
L v/ -
e~ y { gj -
S\ W)
\ 5K§§!_-7
17 A
oS

i 5 L4

A

b PR




Sy rabu s SRS | i

812 ' o M//V &
ol
| g AT
w | Y : ‘

Vi “-LL i~ lt} tn ' )\JN C\"/MM 4‘7, 2 Aot /l@r—-'%—:'\‘ > med - |

nbemtedes, Rat A oatbe s il [ordin S ote o5

. 5 4 oy ’_Cf'\(‘ ,L“y ) , ) " y -

ZQQ.‘ yn ¥ u\ g pwk Y f ‘fg F 1:,-&7) 5 q CA» %‘/

\ A Yo, wpp {
4 Pt et 17
e\ +

| ORI
ézgw/ Q"‘"«)p{\(‘) @
- sary
(& :»/,?/I*l A
 §




ANNEXURE-~TI,

L,J uu{ru ADDN

SDMINISTRATIVE TRIBUNAL
-;1,“.* x\i\:':D.’ %84 ‘i'nD b"" s L i—

('/\ Kiws ber J) Q\AMNLL 7%/\»\,0.

N ) UVVA N 7 "ﬂ cL"g\ T ~—
..... S, ;
ﬁﬁ‘u&mMIVED ENDORSEMENT AS TO

-

RESULT OF
EXAMINATION.

-uiicdHﬁOn-competent ? ’;f

pch“Llon in
cribed form?

3 % §
: Ls ¢

( :)) s“ » |
paz d |

([ o —_— g B ‘?,,,;.L 3 4 . i

(C) H ve osrescribed number A T
comiets sets of the - d
apslicatior been filed ?

3% LS Tae application in time 7 ,

. ., . Cal e

1lE a0, by how many days i SRR« W A LB WAV RN

it bevornd time ? ogng 7

Ay

ation accompained by._lpp
Eor 350/~ .2 Number of G
to be recorded.,

Ul
o

16 uﬂa

-—-ﬂ"w

13

(l’ *—g

copy/copies of the order(s)
whlch the application is
fileda 7 ‘

LAy T

acalmst el "“T ¢

Y 7

Liie coples of the documents
:od spon by the applicant and pe
Loried in the application : .

j)@.z; n £

numoerec

e
Led and
properly 7

iled ?

ne documents referred to
n)O\ff’ C-Iu..L_[ <,~L,Lf':st\.,d and

] azcordingly: ?

referred to
tly typed in

rndex of documents has been

hee

Lne paging been done

o

'..2.0 y

|
1




28233
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stated with reasons ?
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
’ ADDITIONAL BENCH AT AHMEDABAD,

) APPLICATION NO. (i OF 1989.

l. chatariben, widow of
Sursinh Bhava,

2. Jesinghbhai Sursinh Patel. ... applicants.

L AR

- e
N
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l. Union of India,

2. Divisional Railway Manager,
Western Railway, Rajkot.

3. Divisional Signal and Tele-
-communications Engineer,
(Construction), Rajkote ese Respondents.

DETAILS OF APPLICATION

1, Particulars of the Applicant

i) Names of the Applicants ) 1. Smt. Chamariben,

wd. of Shri Sursinhe.

W N NP N

ii) Name of father. 2. Jesinghbhai, Som of

Shri Sursinh.

1ii) Designation and office ) The applicants are the
in which employed, \ ; dependents of late
, Shri Sursinh phava, who
at the time of death was




A Y

working as a cCasual Labourer
at Surendesnagar under the
D.R,M., Western Railway,
Rajkot.

.....

iv) Address for service Smt.Chaturiben Sursinh Bhava,
' at and post Nathapur,

Taluka Godhra,

Dist. Panchmahals,

of notices.

2. Particulars of the Respondents

3.

l, ynion of India,
(Notice to be served
through the General

Manager,; Western

i) Name and/or designat- ;
)
)
)

ii1) Office address of the ) Railway, Churchgate,
)
)
)
)
)
) \
)

-ion of the Respondents

ReSpondents. BOMBAY) »

2. Divisional Railway
Manager, Western
Railway, RAJKOT.

iii) Address for sérvice of
all notices.

3. Divisional Signal &
Telecommunications -
Engineer, Western
Raillway, RAJKOT.

Particulars_of the order against which Application is

aae ® : '

v+ This application is made against the imaction of
the ReSpondént~RaiIWay authorities _:: not giving
appointment to Petitioner No.2, who is one of the
dependents of the deceased Sursinh, who died in a truck

accident whble on duty, on compassionate grounds as

‘per the 'Railwa'y Board 's Circulars and instructions.

Hence in this application, no order of any authority
is challenged, but their inaction is calliin question.




4.

Se

6.

Subject in brief : Aappointment on compass ionate

grounds,

T D G D S S T e G W T e - D - el D e e WD

The applicants declare that the sub ject m:atter
of the order against which they want redressal is
within the jurisdiction of the Tribunal.

Limitation :

The applicants further declare that the appli-
-cation is within the limitation preseribed in Sec.2l
of the XMministrative Tribunals aAct, 1985, The
applicants have made an application to the authorities
immediately when Applicant No.2 attained the age of
18 years, on 15.5.1987’. Thereafter repeated reminders
vere sent to /the authorities, with the last one having
been sent on 10.7.1989. But no reply is received.

\

Facts of the case

The short facts of the case are as under

6.1 e applicants are the dependents of late
Shri sursinh, who was working as a Casual Labourer

q———————— e

at Surendranagar, under the DRM, Western Railway,
l;;kot. at the time he diedﬂlhﬁa truck accident

belonging to the Railway. At the tige of accident
the deceased was on duty and he had gone with the

truck for bringing goods of the Railway.




/| 6e2 dpplicant no.l is the widow and Applicant No.2 t
is the son of the said deceased. They belong to the
| downtrodden Scheduled Tribe communit:ﬁr. They are very

poor.

6.3 The applicants submit that deceased Shrsinh
Bhava was working as a khalasi (Substitute) in the

censtruction Unit of Western Railway at Surendra-
«nagar un:ﬂer the Rajkot Division. The deceased was
on duty on the relevant date, i.e. on 16.2.1982,
when he met with an accident and died; at the Qage of

35 years.

6.4 The applicants submit that the deceased had
served the Railway-authorities for more than two

. years, and having completed six months * service,

the deceased was given the .status .of "Temporary
Railway Servant® and was thus getting all the
service benefits admissible to the railway employees
lixe that of free pass, medical benefits, bonus,

leave, etce

645 The applicants submit that on the day of the

incident, the deceased@ was on duty and he had gone

irn a railway tfuck bearing registratipn No. GTE 8410

to bring some railway goods and a; that time, the -
truck was being driven by one Haribhai Devj%bhai,

and there were six labourers in the truck. The

deceased was one of those six labourers. The truck

was returning from a place known as Kesaria to

Surendranaéar after being loaded with railway goods.

The applicants submit that when the said truck
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reached near Wadhwan Talav, the driver tried to
take the truck to a rcad side as fram the opposite
direction, another truck was coming. At that time,
the driver could not maintain the balance of the
truck and it turned turtle, and deceased and

one another Labourer who were in the truck, had
fallen down and had sustained injuries on the

head and the legs. The deceased was taken tc the
hospital where he succumbed to the injuries

~ sustained by him in the accident.

6.6 The applicants submit that thus the

deceased died while on duty, in an accident of
the railway truck which he was accompanying as
a Labourere. At the time of death, the deceasted
left behind him the family of four children and
the widow, of whom Applicant No.l1 is the widow

Bt

and Applicent No.2 is the eldest wxmxw sSon.

p——

It is submitted that Applicant No.2 completed
18 years of age on 31.5..1987. as his date of
birth is 31.5.1969.

647 The applicants submit that Applicant No,2
having completed 18 years, 2pplicant No.l made
repeated applications tc the Respondent Noe2, and
the Reépondent Noel authorities for gi;ring
appointment to Zpplicant No.2 on compassionate
grounds, according to the policy of the Railway
in that regard. But the said applications have

remaiped unattended, and the Respondent-authorities
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have not even cared tc reply the said applicate

~ions of the widow of the deceased.

608 The applicants submit that in the Recruit-
-meént & Training Cchapter of Railway Establishment
vanual, a Railway Board Circular is quoted bearing
NO.E(N, G.) 11/78/RCI/l, dated 7.4.1983, which
provides for the appointment on compassionate
grounds, which clearly provides that if a railway
servant lcsses his life in the course of duty, his
dependents will be entitled tc get appointment on

compassicnate ground.

69 The applicants submit that it is also
provided by one another letter of "the Railway Board
bearing NO.E(N.G.)/11/82/RC I/22, dated 2.2.1983
that the provisions regarding compassionate appoint-
-mients will be applicarle to Casuval Labourers alsc
with a clarifying note to the effe€t that the offer
of appointment tc the wards of casual labourers
will be generally only as ‘Casual ‘Labourer. The
applicants request the Hon'ble Tribunal tec direct
the Respondents tco produce the said Evo cix:culars/
letters of the Railway Board, and the amendments,

if any, made therein from time tc time, at the

time cf hearing of this apg;lication so as to enable

the applicants to refer to and rely upon the same.

6.10 The applicants submit that the Respondent-
-authorities have committed breach of the aforesaid

policy by not replying to the application filed by




Applicant No.l. The applicants submit that
’ petitioner no.l made an application on 15.5,1687,
when Applicant No.Z was about tc attain the age
of 18 years, for giving him appointment on
compassionate grounds. A copy of the said
application is annexed herewith, and marked as

ANnNexe A=1 ANNEXURE A-l.

6ell The applicants submit that they did not
hear anything from Respondent No.2 for a pretty
long time and therefore, Applicant No.l was
required to made another application onl3x.l.ices
- addressing the same tc Respondente Nos. 1 and 2
auvthorities, requesting them to give appointrent
on compassicnate grounds to her son - applicant
no.2 - who has studied uptc tenth starndard. A eopy
of the said application dated 13X.1.1988 is- annexed
. Annex. A2 herewith, and marked ANNEXURE A2,

6.12 The applicants submit that it was their

misfortune that they did not hear anything about

the s;id application also, and therefore, zpplicant

Noel was constrained to make a third application

to Respondent No.l authority on 10.7.1989, a copy
Annex. 23 of which is annexed herewith and marked ANNEXURE A-3e

6.13 The applicants submit tha£ due to the
tender £ age of the cl';ildren of Rpplicant no.l,
Applicant no.l was not in a position to take up &
job on compassicnate grounds at the time of death
of her husband in the year 1982, and therefore, at




that time, she did not apply ‘té the authorities
‘for giving her 'appointment on compassionate
grounds. But as her eldest son has attained the
age of 18 years, she made the aforesaid applicat-
-ions to Respondents Nos.l and 2 authorities,
rppeatedly. Put those applications remained
unattended, and the Respondents have no replied
the same. Therefore, the Applicants have no other
alternative remedy but to approach this Hon'ble
Tribunal with a request to issue appropriate
directions to the Railway—adthorities' to give

. appointmeni: to dpplicant No.Z on compassionate
grounds of any job, so as tc see that the family
of the deceased Railway‘ employee gets a bread-earner

for his family.

6.14 The Applicents submits that at present the
family of the deceased is in a very pathetic -+ o
financial position and is in a hand to mouth
condition as they do not have any permanent source
of income and they have tc earn their livelihood

in the village where they are residing, by doing
miscellanecus labour work. Moreover, the applicants
belong tc’ the downtrodden Scheduled Tribe community
and therefore, also the case of 2pplicant no.2
for appointment on compassionate grounds requires

special consideration.
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Reliefs sougt_:g H

In view of the facts mentioned in para 6,

above, the RBpplieants pray ‘for\the following

reliefs :

(1) The Respondent-Railway authorities be directed
to give appointment tc Applicant No.2 on
—

compassiocnate grounds, in any suitable trade

or pos t.

(2) To treat the appointment of dpplicant No.2
on compassionate grounds tc be with effect
from the date he attained the age of 18 years,
for the purpose of seniority and other benefits
of service (i.e. with effect from 31.5.1987)
and td cons:idef tixe appcintments of all those
who must have been appointed on compdssionate
grounds after the said date, t¢ be junior te
dpplieant No.2, for the aforementioned benefits

of service.

(3) Any other appropriate relief/s deemed just
and proper in the facts and circumstances of
the case, including the costs of this petition.

;gterim relief, 1if prayed fors

- G G G O G e T G G O e G QIS @ e e G e B e W0 = @ wo W

Pending final decision on thie applicaticn,
the applicants pray that the Hon'ble Tribunal be
pleased to direct the Respondent-Railway to given
appointment to 2pplicant Noe.Z on campassionate ground
bn any appropriate post, forthwith, from the current

monthe
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9¢ Details of remedies exhausted :
The applicents declare that they have availed_
of all the remedies available tc them under the
\ relgvant rules, as they had applied to all the .

authorities to give compassiocnate appoihtment. ¢

10. Matter not pgad:lng with any otherCourt, etc.

The applica?nté declare that the matter regard-
‘=ing which this application has been made is not
pendthg before any court of law or any other autho- _
-tity or any other Bench of the ‘Tribunal.

1ll, Particulars of Postal Order }n_rgspeet of Fee :

P G P o S G GE OF G5 G5 G 0T G5 G @) 6 O ©F 6 OF G @0 60 65 OF © a0 G0 a5 60 o G o B0 6 0 6 e e o e o o

l. Noe Of I,P,08¢ ¢ ,—X-—)-ﬁ '/3/(/} f»j ~
é

2. Name of Issuing Post Office 3 By Hih 20 -

3. Date of Issue of I.F,Cs. s 9 ) —%‘7

4, Post office at which payable : %//Cﬂ-,(,ff '

12. Details of Index :

D e @% G @ G G G G G Gre I e @ o o

zn Index in duplicate containing the details

of the documents to be relied upon is enclosed.

13, List of enclcsures :

l, Annexures A1l to A=3.
2¢ Vakalatnama,

3. I.P.Q in respect of Application Fee.




11

p In Verification

I, Jesinghbhai Sursinh Patel, aged about
19 years, resident of Nathapur, Taluka Godhra,
Dist. Panchmahals, Applicant NHo.2 herein, do
hereby verify that the contents from paras 1 to
13 are true to the best of my personal knowledge
and belief, and that I have not suppressed any

material facts.

Place: Ahmedabad.

Dated:  o11.1989. S(V0UE/ H2xd]aioxie/”

<
- e SR LD G e e b = S TR S S =S

Signature.

T ﬁp \.«/& \
e e B
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( Ravi R. Tripathi )
Mvocate for the Applicants.

To

™he Registrar,
C. A, T.Addl. Bench

at hmedabad, c 231
riled by Mr... 47000 A
Learned Advocate for Petitioners
with second set & B« gpares
gopias copy servea/not—<<ived (¢

oiner side > o =
(o SAKe
554
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Annexure ‘A=2!

N .
Smt. Chaturiben Sursingh karia,
At & Po, Natapur,
Tal, Godhra, Panch Mahals.,

13tn January, 1988,

1. The Uivisional Rail Menager,
Western Reilway, Rajkot biv.
Ra jkot,

2. The Genrsl Manager,
Western Railway, XARHU Oftfices, CCG,
Bombay=20,

Sub: Request for atsorbing a REp&rR
Dependent of a deceaged Railway
servant on compassionate ground.
Respected Sir,

My ceceased husband sSnri Sursing Bhava uwas
under employment of the Railway Administration in
construction wnit at Surenaranagar from 8.11.79 ang
when ne was on duty on 17.2.82, ne met with an
dcciuent on duty conseguent upon which whatever relie i
monies then found payseble were paid to me. But as ne
was only & substitute, no pension is paid and payable
to me anu as such, since his death myseli &nd my family
O six members face very very nard «no acute days and
have come to & hand to mouth condition.

Then none of the vependents of tne deceased were
major except myself and I being illiterate could not
seex for employment. But now my elder son Patel
Jesingbhai Sursinh who is born on 31.5.69, anos who
Nas studied upto Xth Standard, whicn can be verified
trom the certiricate of bonafidéness issued by the
scnool, hnhavinog éttdineo majority and f£it to serve in
any oepdartment on any job, I pray to absorb him in any
department on any suitable job om compassionate ground,
and tuereby méke him lehpiul in runcing 1 ivelihood ot
the family ang obli;e.

Thanking vou,

Yours taithfully,
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VAKALATNAMA
IN THE HIGH COURT OF GUJARAT
First/Sectnd-Appeeat— C’X—-’ No. of 198 §
Spl. Gl Criminal—Revisfom Appiicaton
Dist :

C J’\OLJ—H il Say \Eﬁa ol O APPELLANTS

Saixs i (Ao C‘i}nOQ Ao~ PETITIONERS

VERSUS

1onieon o€ E ol & G5 % . RESPONDENTS
OPPONENTS

i/We, undersigned do hereby appoint and retain Shri RAVIR TRIPATHI ADVOCATE,
to act. appear and plead for mefus in the above matter and in all praceeding that
may be taken in respect of any application connected with the same or any
application for Review, to file and obtain returan of documents, and to deposit and
receive money on my/our behalf in the said matter and in applications for Review
aud to compromise, settla and/or with draw or to the withdrawal of the said matter
or any proceeding arising therein to represent me/us and to take all necessary steps
on my/our behalf in the above matter. |/We agree to ratify all acts done by the
aforenamed ADVOCATE in pursuance of this authority.

Dated this the day of 198

T o |
{ - APPELLANT (S) PETITIONER (S)
R. TRIPATHI t RESPONDENT (S) OPPONENT (S)

M. Com. L .M. Advocate
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Phone : 866711

‘SUR’

A/6, Parshwanath Nagar,

P. O. Chandkheda Society Areas,
Pincode-382424.

Dist. Gandhinagar,



